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Limited held by *The Burmah Oil
«Company Limited” and dor the acqui-
sition and transfer of ¥he yight, title
and intenest of the Assam Ol Comnany
Limiteg angd “The Rurmah Qil Compa-
ny (India Trading Limited” in sala-
tion to their undertakings in India &
thereby 1o secure that the ownership
and control of crude ofl and gas pro-
duced by O India Limited, and ot
cruge oll, gag and petroleum products
Pproduced by the undertakings jn India
of the Assam Ojl Company Limited
and of petroluem products marketed
and distributed by the said undertak-
ings ana the undertakings in India of
“The Burmah Oil Company (India
Trading) Limited” are so distributea
ag best to subserve the common good.

MR. CHAIRMAN; The question is:

“That leave be granted to iatro-
duce a Bill to provide jp tHe public
interest for the acquisition of the
shares of Oil India Limited held b}
‘ The Burmah Oil Combany Limited’
and for the acquisition and transfer
of the right, title gng interest of the
Assam Oil Company Limited and
“The Burmah QOil Company (Ind.a
Trading) Limited” in relation to
their undertakings in India and
thereby to secure that the ownership
and control of crude oil and gas
produced by Oil India Limitea, and
of crude oil, gas and petroleum pro-
ducts produced by the undertakings
in Indiy of the Assam Oill Company
Limited and of petroleum products
marketed and aistriButed by the said
undertakings and the undertakings
in Indig of ‘“The Burmah Oil Com-

pany (India Trading) Limited’ are
so distributed ag best to subserve
the common good.”

The motion was adopted.

SHRI P. C. SETHI: 1 introducet
the Bill,

MR, CHAIRMAN: There is only one
minute left for the Private Membets

Business to be mtarted. ‘Shedld we
take it up?

‘THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Only one minute ig left. ‘What
can be done?

MR, CHAIRMAN: 1 think we should
take up Private Members’ Business.
8hri Rasheed Masood.

———

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

TWENTY-SIXTH REPORT

SHRI RASHEED MASOOD (Sahar-
anpur): I beg to move—

“That this House do agree with
the Twenty-sixth Report of the
Conmittee on Private Memberg Bills
and Resolutions presenteq to the
House on the 26th August, 1981.”

MR. CHAIRMAN: The question is—

“That thijs House do agree with
the Twenty sixth Report of the
Committee on Private Metnbers Billg
Bills and Resolutions presented to

the House on the 26th  August,
1981,

The wmotion was adopted,

" 15.00 hrs,

RESOLUTION RE. PROHIBITION TO
TARNISH THE IMAGE OF MAHA-
TMA GANDHI-—contd.

MR. CHAIRMAN: There are 21
members, only two and a half hours
time is there. I call Acharya Bhag-
wan Dev,

gramd WA By (FwEY): qwwta
T, n‘aﬁ;«;mm AT T
N & P& oy Pamr s €3 moen-
T g af 5@ 9 wef ¥ or § oA

{Introduced with the recommenda- tion of thé_ President,



